
MAY ... 1961 

NOTII'JCA'1'lON UNDI:R MoToR VZClCll8 
ACT 

TIle ......... or State ID tbe MIDis-
trJ of TraaQort aDd Cenunn'llieatlo .. 
(Sbrl RaJ Baba4ar): I beg to lay on 
the Table a copy of Notification No. 
T. 102-41/17 pubUshed in Himachal 
Pradesh Gazette dated the 8th April 
1961, making certain amendment to 
the Punjab Motor Vehicles Rules 
1940, as applied to Himachal Pradesh, 
under sub-aecUon (3) of section 133 
of the Motor Vehicles Act, 1939. 
[Placed in LibrarJ/. See No. Lt-2933/ 
61). 

NOTIFICATIONS UNDER ORISSA SALES 
TAX ACT 

The Mln1ster of State In the Minis-
try of Home Affairs (Shrl Datar): I 
beg to lay on the Table a copy each 
of the following notifications under 
Section 29A of the Orissa Sales Tax 
Act, 1947, read with clause (c) (iv) 
of the Proclamation dated the 25th 
February 1961. issued by the Presi-
dent in rt'lation to the State of Orissa; 

(i) Notification No. 976-C.T.A.-7/ 
60-F. published in the Orissa 
Gazette dated the 14th Jan-
uary 1961; 

(ii) Notification No. 5081-CTA-
352/61-F published in the 
Orissa Gazette dated the 20th 
February 1961; 

(iii) Notitlcation No. 6625-CTA-
59 J60-F published in the 
Orissa Gezettc dated the 8th 
March 1961; and 

(Iv) Notification No. 6627-CTA-
59/60-F pubilished in the 
Orissa Gazette dated the 8th 
March 1961. [Placed in Lib-
raT'll. See No. LT-2934/61]. 

MAIN CONCLUSIONS 0" SECOND Sl:ssION 
0.. INDUSTRIAL COMM1TTJ:I: ON MINES 

OTJD:R 'l'RAN COAL MINES 

TIle »epat,. MlDbter of La ..... 
(81ar1 Did All): I be, to lavon the 
or.bl. • copy of the main conclusiona 
01. the Second Seuion of the Indus-

trial Committee on Mines other thaD 
Coal Mines held at New Delhi on the· 
24th April 1961. [Placed in LibrAflIo 
See No. LT-2935 J81l. 

NOTIFICATIONS/RuLBS UNDER SIcA. 
CUSTOMS ACT ANtI CENTRAL Excrsa 

AND SALT Ar:r 
~ Depnty Minister of 1"bwaee' 

(Sbrimati Tarkeshwarl Slnba): On: 
behalf of Shri B. R. Bhagat, I beg to· 
lay on the Table-

(i) A copy each of the following 
Notifications under lIub-section (4) or 
Section 43B of the Sea Customs Act, 
1878;-

(a) aSH 544 dated the 22nd April,. 
1961; 

(b) aSH 545 dated the 22nd 
April 1961. [Placed in 
Lihrary. See No. LT-2936/ 
61). 

( ii) A copy lc'ach of the following 
Notifications undl'r sub-section (4) of 
Sl·ctiol1 43B of the Sca Customs Act, 
1878, and S('ction 38 of the Central 
Excises and Salt Act, 1944:-

(a) GSR 542 dated the 22nd April 
1961 making certain further 
nm(·ndment to the Customs 
ane) Central Excise Duties 
Export Drawbal'k (General) 
Rules. 1960; 

(b) aSR 543 dated the 22nd 
April 1961 making certain fur-
ther amendment to the Cus-
toms and Central Excise 
Duties Export Drawback 
(Gcneral) Rules, 1960; 

(c) GSR 546 dated the 22nd 
April 1981 contalnlng corri-
gendum to GSR 188 dated the 
18th February 1981. [Placed 
in LibrClT'll. See No. LT-

2937/81]. 

(iii) A copy of the Central kcise 
(Sixth Amendment) Rules, 1981. 
published in Notiftcation No. GSR 58% 
dated the ZOtb Aprll 1981 under Sec-
tion sa of the Central Exc:lsel and Salt 



15519 CommUaee oa Abtene. VAISAKBA If. 1883 (SAKA) 
of Member. fNm th. 
SiUiRp of the House' 

Aot, 180M. [Pl4eed in Librurll. S •• 
No. LT-2838/811. 

CONDUCT 01' ELzCTION RuLJ:S 

TIte Mblister of Law (Sbri A. K. 
Sea): On behalf of Shri Hajamavis, 
I beg to lay On the Table a copy of the 
Conduct of. Election Rules, 1961, pub-
lisbed in Notification No. S.O 859 
dated the 15th April 1961, und;r sub-
section (3) of Section 189 of the re-
presentation of the People Act, 1951. 
(Placed in Library. See No. LT-2939I 
61]. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

MINUTES 

Sudar Hukam ~  (Bhatinda): 
I beg to lay on-thC' Table the Minutes 
of the sittings (Seventy-seventh' to 
Eighty-fifth) of the Committee on 
Private Members' Bills and Resolu-
tions held during the Thirteenth 
Sc>ssiol1. 

COMMITTEE ON SUBORDINATE 
LEGISLATION 

MINUTES 

Sardar IJukam Singh (Bhatinda): I 
beg to lay on the Table the Minutes of 
the sittings (Thirty-first and Thirty-
second) of the Committee on Subor-
dinate Legislation held during the 
Thirteenth Session. 

~  ON ABSENCE OF 
MEMBERS FROM THE SITTINGS 

OF THE HOUSE 

MnnnT.s 

Shrl Bam KrIsbaa Gapta (Maben-
dragarh): I be, to lay on the Table 
the Minutes of the sittingJ (Twenty-
tbird. and Twenty-fourth) of the Com-
mittee on Absence of Members from 
the Sittinp of the Bouse beld cIurinI 
the nurteenth "'on. 

lUI ..... 

IOSSAGJaS FROM RAJYA SABRA.. 

SMI'tIIar7: Sir, I have to report 
the tollowin, meua,es received from., 
the Secretary to Rajya Sabba: 

(i) "In accordance with the pro-
visions of rule 125 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, 
I am directed to infonn the 
Lok Sabba that the RaJy.' 
Sabha, at its sitting held on 
the 2nd May 1961, all't'ed 
without any amendment to 
the Essential Commodities 
(Amendment) Bill 1981 
which was paaed by the Lolr 
Sabba at Its sittin, held on 
the 28th April 1961". 

(ii) "In accordance with the pro-
visions of sub-rule(6) of rule 
162 of the Rules of Procedure 
and Conduct of Business in 
the Rajya Sabba, I am direct-
ed to return herewith the 
Medicinal and Toilet Prepara-
tions (Excise Duties) Amend-
ment Bill, 1961, which was 
passed by the Lok Sabba at 
its sitting held on the 25th 
April 1961, and transmitted to 
the Rajya Babha for ita re-
commendations and to Btate 
that this Hou!le h"s no re-
commendations to make to the 
Lok Sabha In regard to the 
said Bill". 

COMMITTEE ON SUBORDINATE 
LEGISLA nON 
ELEVENTH RD'ORT 

8ardar Buitam SIqb (Bhatinda): 
I beg to present the Eleventh Report 
of the Committee on Subordinate 
Lelislation. 

11.Jt lin. 

SALAR JUNO MUSEUM BILI-cOfttd 

1Ir. Speaker: '!'be House wW now 
proeee4 with turtIuIr OOIIIIderatlon or 
the followlnl JDGtIoD IDOftd by Dr. 
II. If. DM .... Ird KaT INl. 
"IT IT 




